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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 109 OF 2022

IN THE MATTER OF:-

VIVEK KAMBO] & ANR,

Z 6 MAY ?022

. APPLICANTS

VERSUS

UNION OF INDIA & ORS. . RESPONDENTS

ADDITIONAL AFFIDAVIT

I, Vivek Kamboj, aged about 50 years, S/o Y. P. Kamboj. R/o C-579,

Sushant Lok{, Gurugram, Haryana, pres€ntly at New Delhi, do hereby solemnly

affirm and declare as under:

2. That the Applicant through this Additional Affidavit wants to apprise this

Honble Tribunal that the leachate is still continuing to be discharged to the

on

ack

as

tu$ r,io.

785

ATTESTED 98994

:_1t)r:

in

1. That the Applicant has filed above titled Original Applicauon with respect to

dumping of solid waste in forest areas of Aravalli and discharging leachate in

surrounding areas of Bandhwari Landfill site in district Gurugram. This

Honble Tribunal has passed several directions to the Respondents in O.A. No.

5l4l20l8 (earlier O.A. No. 451 of 2015), for compliance of Solid Waste

Management Rules, 2016 and by order dated 07.04.2021 directed Chief

Secretary of State of Haryana to personally monitor the compliances. The

Honble Tribunal by order dated 17.02.2022 directed the joint committee of

State Pollution Control Board. Divisional Forest fficers and District

Magistrates of Gurgaon and Faridabad to ascertain the factual position and

furnish action taken report,

BY
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'Navbharat Times'titled as "Aravalli Ke Johad Tak Fir Pahuncha Jehrila Paani".

All these news report menuon about pollution of the water body and the

Aravalli because of leachate from Bandhwari Landftll.

A copy of the news report published in national daily'Times of India'tifled as

"Leachate? Black discharge enters Aravalis from landfill", in 'Hindustan fimes'

tited as "Leachate spillage in Aravallis worries green activisb in Ggm" and in

'Navbharat nmes'titled as "Aravalli Ke lohad Tak Fir Pahuncha Jehrila Paani"

dated 25.05.2022 is annexed herewith and marked as ANilEXURE A/1

(collY).

3. That the Forest Departnent has also wrote a letter dated 11.08.2020 to

Municipal Corporation, Gurgaon about pollution of the Aravalli forest area

because of the discharge of leachate, which is affecting the wildlife. However,

no action has been taken by the Forest Department to stop the flow of the

leachate. The copy of letter dated 11.08.2020 is already part of record as

Annexure lil4 (at page 46).

4. That the State Pollution Control Board of Haryana has issued show cause

notice dated 29.12.2021to Municipal Corporation, Gurgaon mentioning about

the finding about the pollution from Bandhwari Landfill. The show cause also

imposed environmenbl compensaUon of Rs. 2,f0,00,000/-. However, no

action has been taken by the Pollution Control Board and from the news

report mentioned above the discharge of leachate is still continuing which is

polluting the ground water in surrounding area.

A copy of the show cause notce datd 29.12.2021 issued by the State

Pollution Control Board is annexed herewith and marked as ANI{EXURE

Al2.

5. It is submitted that even after several directions the Respondents including

Municipal Corporation of Gurugram and Faridabad and Ecogreen Energy who

is managing the municipal waste on behalf of Municipal Corporation,

NOTARY PUBLIC APPOINTEO BY
GOVT. OF INDIA

G. S. KHARBANDA

Z6MAY
.i-,

Itea,
Reg.l,lo

785

ATTESTED 989
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Gurugram has miserably failed to comply with the Municipal Solid Waste

Rules and direction of this Honble Tribunal.

6. I say that the facts stated in this Affidavit are hue and correct, no part of it is

false and nothing material has been concealed therefrom.

DEPOT{EiTT

VERIFICATIOIT

I the above-named deponent, do hereby veriff that the contents of the

above Afndavit are true and mnect to the best of my knowledge and belief. No

part of it is false and nothing material has been concealed thereftom.

Verified at New Delhi on this 26 day of May ,2022.

DEPONENT

I

I

785
:\1-

NOTARY PUBLIC APPOINTED BY
GOVT. OF INDIA

G. S, KHARBANOA

ATTESTED 9899422266

2 6 MAY 2022
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Leachate? Black discharge
enters Aravalis from landfill
Ecogrcen says lt's Rainwater, pollution Board To TestToxici

,lnnexu Rr=
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Glrlteo[: A black-vis.Eus
disctargp from the Bandhya-
ri hndfilt sire has been flo-
lrlng lnro the Are\"alis since
th€ lroda]. shontrs_ for.
lDiag s€ll puddles in th€ fo_

IFted qr€a over a spr€ad of
rl{r?t ard enranadDg a rrunp_
ent srneu. After envim;mei-
lalsts complained thal the
discharge was leach'rte, theporurron control tm.rd on
lxesday- said ir would couect
sartples to test for toxic sub.
stances. EcogrEen, tte com-pany rrmrnt the site and ill
cnarge of }1 aste management
rtr GurEaoD, claim€d ir has be-en treatirg leachate
Bardhwari pI3rr. ard
char8e israiIlwatec

form a joint committee and
submit a faffua.l ard actirn
taxen report (ATR) rlrhiD
tlree monthson thedumDin,
of sol id wasteand leacUie fr
the fragile ecoslrstem of the
eravalis from the Bardhwari
landfilt HSPCB is the ndt l
agmcy for coordinatioB and
compliance Tte next h€a-
nng ts on May tr7.

The Bandhwari yasre
ptant, spread across BO acr€s.
has a 37.kn.high Bountain d
waste Earllef,, It used to sBt
l,8m tonnes rraste from Cir-gaoE and Fridebad dsth
which has now lncreaspa rI
2,000 tonnes. Theprobtem, eB.
I'rm,nmentalisrs said. is that
local segre€auon is still nnr
fmc.. During m evedt on airqual.ity in March. MCG clai-
1n€tl to hsvB achieved tmrr
door-tGdmr garbaAe couec.
uon-ln GurtaoD, butonty m-nor t-he waste gets secre'Eated
ar ue sourte. .fbr aiid htesurEaon, segregating cJastear soure coulal gresuy iE.
ffiI,:m.ffi,:,ffi.ffi
Eomposed of toric substan-

Rf;fi,X.;*:ls"T t;i
source, could easily ,e.rrili
fiTffiiHll:I.$":1.:,,:

#ffiffiiHr.t::'fi
nuuify its thnat o num"""*

#h#ffi:ry'lH
:tsr?gadon ond eyen r€c"ol
ung of e-,waste.. said Rai [,,-

ffi#ffiffi:r'r,$
clcllng esaste, bsfi o*';."..
te, 8trd pla6 c in India_ 

- " *

Ecogreen tli conpany runnang tlte site, lar'med ithas been

leachate. Similarly,

in the leachate in th€ Eandhwari plant, aM the dischaEe is rain
treating

thedis- waler
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s

s to autho-

lhe should be ps(} Vrronmenta

runhentsl ac,tlvlsl because the cities
2021su rveyof thea-rea by the
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Leachate sPill
a

worries Sreen

dofl t6 o, rhe af,{1ffi_ttc.

#fl,Hfr
#jHell,t*,
f,UffiT'fi#,'#**"-qffi

ase in Aravallis
a"ctivis$ in Ggm

ftatlon ln lhe AraYailis vrjll ,r
to rBjor pmDlems h the hn
run as bolh udergound g.dr;
and forest will gtr poltrrteo
'Arayallis are a Eayrr so*.r o{
water rEtefltion ard barvesdne
for the ciry and the lcachaa rd
destroy the acquifiers- ns
autlprittes must t&e actiotr
egeinsl the co{tc€ssiofiaire Ee
grrsL lrtidr b hol&E ae€r &e
wassro*rg5r pbnt' sbc srd

A spokesperson od EcoErqt
sro,ngly r$rrd &e sl}eEadoss.
-&re ro rainhllwffi hag tcr$
mulaed alunrd tb phtr ond
offetkbosdarf wallbbrs
tm. a h,of tt ha etrErrd ind&
tbe preoises. We baw got it
cbcct dby hcel $sfi rnd $sre
baoldae*epgeinottre
ArirrlEis,then[
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HnnexupE A-z

1,85430'2021

Flle NO.HSfUE'ZOUUU 1'6" t''v3 r -rree'e'r Yr! eer -' i I '--- -

Annexure-1

. Sunder Sheron, Executive Engineer,
Municipal CorPoration, Gurugram
Common al Solid Waste .Management Facility at

Regional Office, Gunrgram (N)

Haryanl State Pollution Control Board
--- 

Vif.ut Sadan, Opposite- New Court' Gurugram
Website :' www'hspcb' gov' in Tel: 01];4'233.27 7 5' 297 2341

Email ID:' hsPcbrogrn@gmall'com

Datedr?9l72l2O27To 
sh

(
village andhwa ri, Distt. Gunrqram),

Email ID:- EE.sbm@mcg.gov.in , ee5@mcg.gov. tn

SubJect: Show Causd Notlce for closure & prosecutlon under section

33.A & 43144 of .rutu. tpt"runUon O Contr-ot of Pollutlon )Act' 1974

for vlolatlon of sectlon 25126 of water ( Preventlon & control of
PolluUon ) Act, 1974 t uJer sectlon 31'A & 38/39 of AIr (Prevention

& Control Of Pollutlon I a"i-, fSAi for vlolatton of Sectton 21122 Nr
A;;;;u." & control oi pou,,ttoo )Act, 1981 for not obtalnlng
Consent to Establlsh and Consent to Operate under water Act'1974&

Alr AcL 1981 and Environmental Compensatlon as per orders of

Hon'ble NGT.

Ref:- Head office letter No. I/1 5240/2021 dated 1310112021'

Whereas, subject to the provision of section 25126 of the
Water (Prevention g Contitit of Pollution) Act, 1974, no pers.on shall
;ii;rt th; previous consent ofthe State Pollution Control Board;

(a) operate or take any st-ep to. operate any industry
oDeration or process or any treatment & disposal system or an extension
;;;;Jiiir" tliere to which is likely to discharge sewage or trade ef{luent
ioto strea- or well or seiver or on land;

(b) Bring into use any new or altered outlet for the discharge
of sewage;- ' (c) Begin to make any new dlscharge or sewage;

Whereas, as per the provision of section 21122 of, Air
(Prevention and Control of Pollution) Act, 1981, no person shall without
the nrevious consent of the State Pollution Control Board, establish or
operate any industrial plant in any Air Pollution Control Area.

_ {!e^r_ea=1 a-s per notificatiorVpolicy orders dated 15.04.2014,
14.07.2016, 26.02.2018 & 04.12.2020, your unit (Common Municipai
Solid Waste.Management Facility (CMSWMF)) is covered under cons;ni
qranagement and required_-tg__gPla_tn prior Consent to Establish &
c_onsent. to-operate for GMSWMF fiom the uoara unaei-wit"i(Prevention & Control of Pollution) Act, 1974 & Air (prevenUi-" C C"iriiliof Pollution) Act, 1981.

Whereas, you have obtained consent to establish from the

hf-#r1scE €€#rGr

l
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1,85430t2021
Flle No.HSPCB.260001rZ51rZ0Z1.Region Gurugram North.HSpCB

board vide letter No. HSPCB/TAC(A) -335/2008 fiZl}-ll dated
08.07.2008 for establishment of solid waste management treatment plant
at_Village .Bandhlvar!, Gurugram for Nil/KLD d-ischarge for dom'estic
eflluent and Nil/KLD for cooling and Nil/KLD for trade efrluent 

"ru 
sim"

should not exceed the nrentioned herein and same shourd be d"d i;;
horticulture after treatntent.

- Whereas, as per the condition of Consent to Establish dated08.07'2008, you have to obtain consent befoie commissioning oi-theproject.

Whereas, 
_you have not obtained consent to operate undersection 25126 of Water (Prevention & Control of pollution) n.t,-ibZl."dunder section 21r22 0f Air (prevention t contior of ioriufio;rA;i, igiiifor CIIISIVMF since its operation (2010) which ii in g.o$ viol;Uo;'oiih;

above said acts and have rendered vouir"rr riiri" foi action und"; w"i;;(Prevention & Control of pollution) Act, fgza, nii (prevention & Controiof Pollution) Act, 1981 .

Whereas, MoEE New Delhi vide No. 10-34/2007-I.AJII
qa!99-?? 01.1008 has granted environmental clearance for setting up oi
Solid Waste Treatment Plant in abandoned mines (Around 30 Airei of
land - Plot area = 120864 Sqm) of village Bandhwari, Distt. Gurugram,
wherein it is mentioned that 'the totol quontity of MSW generoted in
Gurgoon City including Municipal Area, HUDA Sectors, Privote Colonies
and urbon villages is 725 Ton/Doy ond the averoge per capita generotion
is about.410 gm/day and it is anticipated that the total solid waste
generation will be 600 Ton/Day by the yeor 2010'

Whereas, as per the CommissioneD Municipal Corporation,
Gurgaon report vide No. MO/MCG/I1/1058 dated 17.11'2011,
appioximate b00 Ton/Day MSW of Gurgaon and Faridabad was dumped
on the said site.

Whereas, Show Cause Notice for taking legal action was

issued vide this offrce letter No. HSPCB/GFU2O12/9603 dated 28.12'2012
iirii- en*rironmental Clearance from the concerned authority and NoC
from the Board for expansion of facility for disposal of MSW i.e. increase

the Municipal Waste fiom 500-600 TonTDay to more than 900 TorVDaY'

Whereas, through final Show Cause Notice for refusal of
authorization under Municipal 

"Solid Waste (Management &-Handling)
Rules, 2000 for the year 2Ol2-13 which was issued by the Boarcl vtoe
letter No. HSPCBl2lizll957-1958 dated 30.01.2013, it was emphasrzeo
that the board was of the view that 'Municipol Corpomtion, G-untgmm
was foiled to take corrective measures as per the detailed given below:-

1. To submit the scheme for obtainino the ftesh EIA Cleamnce
2. NOC for expansion oi tne faciti{y for'disposal of Municipat sono

Waste'.

Whereas, Show Cause Notice for initiaHtlg legal action
under the provisions of hp nct, 1986 for violation of conditions ot

q

fu*i@trr
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n2l

Environmental
issued by the
27.06.2013.

Clearance and
Board. vide

for de-gradation of environment was
letter No, HSPCB/2013/2202-03 dated

Whereas, as per the report submitted by CPCB before the

Tribunal on 04,10,2018, approx. 1500 Ton/Day of MSW is added on

approx 4 Lac Ton of legacy waste accumulated at site'

Whereas, vou have not complicd with thc conditions of

Environmental clearance'dated 22.01.2006 and consent to establish

dated 08.07.2008.

Whereas, leachate treatment facilify was not provided,and

samole of leachate rvere collected from MSW.site and as per anarysrs

iEI"*#NJ.'3"fi:ito d;iil ;;.b;.2ol5, siis aotua 24'os 2015' 2264 DaLed

iiti:io;b I"No. i5a;D"t"a 0e.0 I .20 17, parameters are excee-dins .the

oermi ssible limits. As p.; i;;; h. t; ;a m pr i n g do n e bv 
. 

t he1el'-oJ"c t#tf; 
'

FoUution Control Board on 27 '07 '2017 ' paranteters llxe I rr' t ui" u\rv' 
'

CoD, Arsenic and Chloriie ;;;;;;;;ilving tt'e discharge standards ot

the leachate.

Whereas, you have not complied with the provisions of amended

EIA Notification dated 14:;d:;il;:' fiiltipilsJi'i waste (Manasement

& Handlins) Rules, 2016, Wa;;(it;;;;ti;;-& con-trol of Pollution) Act'

igis & A;(pt"vention & control of Pollution) Act' 1 98 1 '

Whereas, repeated Show Cause Notices have been issued for

violating Environmental Act, Rules & Laws'

Whereas, you have not obtained prior consent to establish for the

said expansion of project;#;t'w;t";(Pievention & Control of Pollution)

Act, 1974 & Air (Prevenu"'-[ i"'ttoi of Pollution) Act' 1981' You have

neither obtained consent;;ptttt" i;t the incepted project during'2O10'

Til;;-i;T" 
-"ot pr"t" 

-iro;ect 
including 

-expansion under water

tp.."iJir,ti,ri o i""ii"i6ipilfiiioni Act. 1 974 & A-ir (Prevention & control

i,i'i6[,iur-,ir n.t, 1981 ,ra iti'i liuuie yourself-tor legal.action ynde^r'

i,/"il(il;;;iio', s contiJl orpollutioniAct' 1974 & Air (Prevention &

Controi of Pollution) Act, 1981'

Whereas, the Additional Advocate General, Haryana a.t NGT'

New Delhi ri;; ffi t'ater dated 15.09.2018 have already requested to.the
Municipal Corporation, Gurugram/ Department 

. 
Urban Local Bodles'

i{*i,;;]";;ilpry 
"riili 

tn" Tribunal's oider dated 10.07.2018 passed in
ol'lqr.ltsZoi's ana order dated 21.08.2018 in OA No. 514/2018 in its
true letter and spirit.

Whereas, the Additional Advocate General, Haryana at N-GT
New Delhi vide his email dated 08.01.2019 received in this office that
HSPCB may take steps against defaulter(s) in accordance with the
provisions 6f water Act 1914, Air Act 1981, SwM Rules 2016, CPCB
dircctions/recornmendations, NGT judgment and/or any other law in
force.

Whereas, this office has recelved Legal Notice through Head

&an#th*saer
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Offrce vide Letter No. HSPCB/WMC/SWM-281201812770 dated
13.12.2018 rvhich rvas given by Sh. Love Lohiya, House No. ll9, Gali No.
9, Bhikam Colony, Ballabgarh, District Faridabad to the Chief Secretary
Govt. Of Haryana regarding illegal disposal of garbage in Village
Bandhwari.

Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic lVaste Management Rules, 2016 was issued to the Joint
Commissioner, Municipal Corporation, Sector-34, Gurugram vide this
oflice letter No. 3793-96 dated 21.11.2017 and reply dated 11.12.2017
submitted by the Commissioner, MCG was not found satisfactory.

Whereas, show cause notice for. prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
201 6, Plastic Waste Management Rules, 2016 and Constnrction and
Demolition Waste Management Rules, 2016 was issued to the unit vide
this office letter No. I 175-l 178 dated 27.O7.2018, but no reply has been
received.

Whereas, directions of Hon'ble National Green Tribunal, New
Delhi in the matter of OA No. 514 of 2018 was issued to the unit vides
this ofllce letter No. lB02-1804 dated 18.09.2018.

Whereas, Show Cause Notice for closure & prosecution under

section 33-A & 43t44 of water (Prevention & Control of Pollution )Act,
i"S?i-i"i "i"t"tion 

of Section 25126 of Water ( Prevention & Control Of
pJrrritiJ, i nit, isz+ & under section 3l'A & 38/39 of Air (Prevention &

e;;t;;I"of Follution ) Act , 1981 for 
-viola-tion 

of SecUon 21122 Nr
ip*"*ti", &-Controt of pollution )Act, 1981 for not obtaining Cgnse-nl_t9

L'";;li;-h-;rd Consent to operate unde^r water Act'1974& AirAct' 1981

f#;ffi1il;"t-ira operarion of common'Municipal lolid waste

il;";;;;;;;-iu.ititv (clviswMF) at village Bandfiwari Distt Gurugram

#;'"iJ;;" t, "i"idc'-,n" tt'iJ offrce 
"letter No' 4425442e dated

i'atr.itrrii.tii .uprv aut"a 05.02'2019 submitted bv the commissionen

MCG is not found satisfactory'

Whereas,showcausenoticeforprosec-utionfornon.comp_l.ian.ce
of Municipal sotia waste iil-a-nil;;;;t 6; Handlino) Rules 2016' Plastic

waste Management Rules) id16"",il-C;";truction ind Demolition Waste

Management Rules,2ot5'iiiisi,ea to the Commissionec MCG & the

Administratoc Hsvp vile 
-thi;- 

"ffi; ieiter No' 2938'2939 dated

25.07.2019.

whoreas, cMswYF at Village. Bandhwari,, Distt'.3}T#:fi, ItE
insDected on 23.01.2020 and during inspection sa

ilffi;H;li ril;i, crfiti.--i"t collected and sent to HSPCB

Laboratory Gurugram r"; i""tffi s."A; i';;^;;dyti" rcnort No' I 568-6s

dated 01.02.2020 issued iv ii5i;6'B; L"t., c,n'giim I'iorth' the results

found exceeding the prescribed limits,

.""0,H,1?l'""oi,fr '3l,'ft $T1t-t"ifli""#irlJ""?Y"tyH.t",*i"x?

t05
1185430'2021
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Pollution) Act, 1974 s

,$$*tt+1,,ffi 
$gq,)5"i1.yJ,.ffi .+:{#l:il#

,",,"ffi"tTiJt?gtf,*#[i1ffi 
,,q$il[lt,1,.**T-illi.ffi #tr

Common Municioal
collected and sent to HsFcs i;uoAio.,i'cI,
atff li-Tfl""r,,|t""..i3,,f sf s"tfii,_#rn,fi*i#i;.,{f

Whereas, the CMSIVMF at Village Bandhwari, Distt. Gurugram wasinspected by team of. officers ;; -d;.ffifi;, 
and durins inspecrionsample from pond side by Bandhwari I;&ri;;," Gurugram to Faridabadroad, village Bandhwari cr*g."-, *ii'."ri".t"0 and sent ro HSpCBLaboratory panchkula- for i:if",lg.' A.l#'o'nurvsis report No. 35 02.3dated 14.08.2020 issue.d uv uspig, Lad, paicrrtura North, rhe resulrsvere foirnd exceeding the prescribe-d fmitl. 

^ -'

Whereas, the CMS.WMF at Village Bandhwari, Distt. Gurugram wasinspected on 20.08.2020_and durinl i"n;p-.;'ti;';;rple from pond A nexrto.boundary rvall of LTp Bandhwah *iJ .1rii"i.Lo and sent ro HSpcB

!3i."1'3fl;,:l#g'iil,1',!ttl'lg;)"ffi ;*l*i;iirf 
;,t"Xik,'*::l

tound exceeding the prescribed limits.
' Whereas, as a Executive Enginee4, MCG, you are responsible forqMSqry at _V_illage Bandhwari as per office order' issued by
Commissioner, MCG.

Whereas, as per ULBD Notification dated 20.04.2018, Chief
Engineer in case of Municipal Corporation or in his absence other senior
most Engineer/Executive Offrcer/Secretary shall mean as officer in-
charge of the municipality as de_frned in The Haryana Municipal Act,
1973 and The Haryana Municipal Corporation Act, 1994.

Whereas, the CMSWMF at Village Bandhwari, Distt. Guruqram was
irrspected on 12.08.2021 alongwith complainant Ms. Vaishali- Rana &
Jyoti Raghavan and during inspection sample from frnal outlet of the
DTRO Plant & Leachate Treatment Plant was collected from forest land
adjacent to Bandhwari plan and outlet of Leachate Treatment plant and
sent to HSPCB Laboratory Gunrgram for testing. It was also found that l
No. of DTRO Plant and Leachate Treatment Plant was not operational at
the time of inspectio-n. As per analysis report No.65g' _659 data
21.08.202L -issued by- HSPCB, Lab., Gurugrarn North, the resulis founa
exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhrvari, Distt. Gurugram

#3il'Hi,:ffi i[tii"'i#,11{i_tri.:xtiJt'ffi l,*:iitlinlrl j",'?
side of revenue rashta East (28.444465, tt.nalti,- Z:-i;;il'; ;ly,ili

=#ffi:.#
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behind the landfill (28.40357t], 7?.174018) & adjacent to the wall of the
landhll site (28.4 10159, 77.168738), Treatmont Plant was collected and
sent to HSPCB Laboratory Gurugram for testing, As per another analysis
report No.659 dated 21.08.2021 issued by HSPCB, Lab., Gunrgram
North, the results found exceeding the prescribed limits.

Whereas, in compliance of NGT order dated 19.07.2021 in OA No.
17212021 Poonanr Yadav Vs. M/s Ecogrcen Energy Pvt. Ltd. & Others a
ioint committee comprising of o[Iicials of CPCB, HSPCB & representative
of District Ivlagistrate, Gurugram visited the site on 18.10.2021 and
collected the leachate samples from inlet and outlet of the leachate plant
and as per Analysis Report No. 1024 Dated 27 .10.2021 issued by HSPCB,
Lab., Gurugram North, the results found exceeding the prescribed limits.

Whereas, an affidavit was submitted before Hon'ble NGT by the
Commissionec Municipal Corporation, Gurulram that MCG will
undertake processing of legacy waste on its own through assistance _of
solid rvaste managiment - eiperts instead of relying just on the
concessionaire.

Whereas, by doing so you are polluting the Environment and failed
to comply Solid Waste 

-Managemeni Rules- 2O16, Water (Prevention &
Controf of Pollution) Act, 197I & Air (Prevention & Conrrol of Pollution)
Act, 1981.

Whereas,suchlargescalenoncomplianceofEnvironmentallawsis
resurtinJ-i" 

-i"itt u"it deceases and irreversible damage to the

Environment.

Whereas, most of the stationary timelines have expire.d 
-and,ti"".ti;;;;iiir"-iron'ut" Supreme Court and NGT to copply with Solid

irffi" "l;;*Su*.nt nut"t, 2-016 remains -unexecuted 
and there remains

;il;;;;i;";mpliance of solid waste Manasepent Rules' 2016 which

"uuti,ig'botn 
Wat-er and Air Pollution'

WhereasHon,bleNGThastimetotimedirectedStatePollution
Controi S;ards to assess and recover Environmental Compensation from

il"i'.ir-i"iii-U"ay for non-compliance of Solid Waste Management Rules,

2016.

Whereas, relevant portlon of NGT order dated 14'02'2020
ln OA No. 606/2018 ls reproduced as under:-'" "" iii' ,-iii' oi ti, forct'thot most of the statutory timelines Jrove

expired and dire:ctions of the Hon'ble Supreme Couft and tnts
iiai*f ti 

"omply 
with' Solid Waste M anagement- Rule.s' 20 1 6

remoin unexecurcA , compensation scale is hereby loid down l.or
continued foilure ofter 31.03.2020. The comp-liance of the Rutes

requires ta*ing oi severol steps mentioned in Rule 22 frory
Seriol No, 1 lo io- (mentionei in poro 12 obove)' 41v guqtt
iinnnuea foilure wili result in liabiiity of .every Locil Body to
poy compdnsation ot the rate of Rs. 10 lokn" per month per.Local
eiay Soi populotion of obove 10 lokhs, Rs. 5 lot<h per month.per
mcii aoiy'Sor populolion between 5 lakhs ond 1O lokhs and Rs'

=r#tC&€Enlrr
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?
) I lakh per month

tffii*W"i*;i::i:,ww:tirt*tr{:ii
Apaft from comoensorion , "arrii'i:iiiii must be mode in theACRs of the CEo of tn, Liii'il;t'E'oiiir'ona other senior 42functionories in Depoltmenfrf iJir;;;-rZt'op^rrt etc. who arerespons ibte for coip,tiii,ni i bioii i, if"tiii"iri a r nnr,, .

whereas, relevant portron of NGT order dared z'.o2,zozo rnOA No. 606/2018 is reproducea as ,,rraeri. ---

In view of above, consistent rvith the directions referred to in
Poro 29 issued on 10.01.2020 in the cose of LIp,'p;uniob and
Chandigarh which have also been repeated io, oihrr States in
matters-already deolt with, we directi a. ln view of the fact that
most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and this Tribtrnal to comply with
Solid llzaste Management Rules,2016 59 remain unexecuted,
interim compensoion scale is h,ereby iia aoin for continued
failure after 31.03'.2020. The compliince of the Rutes requires
toking of several steps mentioned in Rule 22 from Senal No. 1

to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Locol Body to poy compensation
at the rate of Rs. 10 lakh per month per Locol Body for
population of above 10 lokhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lokh
per month per other Local Body from 01 .04 .2020 till
compliance. If the Local Bodies are unable to bear finonciol
burden, the liability will be of the State Governments with
liberty to take remedial oction against the erring Locol Bodies.
Aport from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Deportment of Urban Development etc. who ore
responsible for compliance of order of this Tribunol. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the ljght of Para 33 above within six months from
today. CPCB may prepare a template and issue an oppropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within. one month.

ltrhersas, relerrant portlon of NGT order dated l4.l2.ZO2O
in OA No. 606/2018 is reproduced as under:-

\lgrim c-omp:!!sa!i9n scole is hereby loid down for continued
foi-lure ofter 31.03.2020. The. comp.liince of the drt"i .rqr.r,
t^1kltl7.of se.yeral.s.teps me.ntioned'in Rule 22 fioi Serfat'No. tto tU (mentioned in poro 12 above)..Any. such'con tinued faiiurewilt .resutt .in tiability of e!?? tocit aiayTi" pziy'Lompensanonot the rate of Rs. t0 takh per 

^ontfi 
p"i Lica,Ao,ii--iorpoputation of obove 10 takhs, ns. s ia[t iii ii"tn per LocalBody for poputation betweenj roLrr" iii'i6iixli'{'ind Rs. I lakh

kdlidrraftbr
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per month per olher . Locol Body from 01.04.2020 tiltcontplionce. II the Locol Bodies ore-unable to beoifi;;r;i;iburden, the liobility.rui, be of the State Corn^iriii'iiii
liberty 

-to take remedior octio.n igainst the erring tocii-soa'iii'.
lolyt frgm compensotion, odveie entries must-b, ^oaiii'iiiACRs of the CEO of the said Local Bodies ona otnei iiiiii
functionanes in Deport.ment of Urboi oiiitop^"nt etc. who oreresponsibk, for contplionce of order of tiis iaiii,ri.'-rinoi
c^o:\pensation ntoy be ossessed ond recovered Ay ti, iiitiPCBs/PCCs in the light of pora 33 above within six ^oiti, f-rr-t:!!!:,9!c^B \.a! ojyqare_g temptote ond rrsue on oppropiate
cttrectton to the State -pCBs/pCCs for undertaking' su'ch onossessment in the light thereof within one month.

- Whereas, relevant portlon of NGT order dated O7,O4.2OZL
in OA No. 5f 4/2018 ls reproduced as under:-.

Ihus, it is established on record that so for there has been
serious failure of the authorities in performing their
responsibility under the Solid Woste Monogement Rules, 2016
to effectuate the nght of the citizens to cleon environment.
Though an action plon has now been filed, whether the
Municipal Corporotions concerned ond the Urbon Development
Deportment of the Stote of Haryona execute the some in a
mission mode ond within reasonoble time remoins o moot
question. The objections of the applicont tha! f9rcPt lond is
being used in violotion of law may also be looked into ond
comfiliance of law ensured. M.C. Gur-gaon may continue. the
bioiintng work as well as setting up of waste processing plants

as proposed.

Whereas, the population of Gurugram is l1'5 lakh as per the

last census.

In view of above mentioned facts and in compliance o-f.-t!97

orders dated l4.o2.2o2i,ze.oz.zozo &.14.12.2020 in oA No' 606/2018

ind directions of Board in this regard, you are herebyg-iven-slonqaut
as to why Environmental Compensation-of Rs' 2,10,00,000/' (19 l1$-pg
month fiom April, 2020 to Decembel 2O2l) for the above t-t-1t?l-:IT
compliances may not be imposed on you without giving any runner
notice.

In view of above you are also liable to PaY Environmental
Compensation in terms of direction of the board issued vide office order

763 datedno. 6043-6075 dated 29-04-2019 and order no. 742-
20.12.2019 as assessed by the board in the methodology defined therein.

observations/incompretion/Jlfr.,?"nt"","r',llnr,t3,i'rotjt"flT?r'ilt" IfiLo$E
r-n^e^lliongd stipulat;d Lime period, it will be presumed that you.nave

::-tlT.q. to sav in this regarci and iccept the stitus as above, whicr wiu

E:il:li,i'"'i3li,t,t1i';T'lTri"$'lt.i,;yg,,"iflL#l,g##ll,T,lE

*ffi4+@1b4.al+t*
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control of Pollution) Act, 1974 alonqwith imposition of Environrnental
comp-ensatiol as- pq orders of Hon'bre Ncr at nirt"i"ri".." i,
compliance of said orders.

Explanatlons:. For the avoldance of doubts, tt ls hereby declared that
the-p_ower tg t_ss99_dlr-ectlons undcr secrlon 3t-A of Atr hct, igii C rf_
A of Water Act, 1974 lncludes the power to dlrect:

a. The Closure, prohlbltlon or regulatlon of any lndustry
operatlon or pnocess or

b. The stoppage or regmlatlon of supply of electrlclty, water or
any other servlce.

Section 43144 of. Water (Prevention & Control of
Pollutlon) Act, 1974 & 38/39 of Alr (Preventlon & Control of Pollutlon)
Act, l98l reads as under as follows:-

"Who so ever contravenes the provlslons ls punlshable
wlth lmprlsonment or a term whlch shall not be tess than one year and
six months, but which may extend to slx years and wlth flne".
CC:

A copy of above is forwarded to the following for information and
necessary action, please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.

2. The Commissioner, Municipal Corporation, Gurugram.

Signed by Kuldeep Singh
Date: 29-12-2021 1 4:1 6:21
Reason: Approved

REGIONAL OFFICER GURUGRAM NORTH

T c

b
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